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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

Applicant(s)...........

Jaipur Bench, Jaipur

ORDER SHEET

Application No@ﬁ‘?(}é/gqof 199

Respondeni(s)....

.............................................................................

............................................................................

..............................................................................

MNotes of the Regisiry Orders of the Tribunal
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I1T THE CENTFAL ADMINISTPATIVE TRIPUNAL, JAIPUP BENCH,

JAIPUR,

O.A. No., 796/89 Date of Jecision: 15.9,94
ALL INGIA SHOSKHIT APRMIHART
SANGH, W.RLY., JAIFUR & ORS = Applicants,

VERSUS
UMIGN OF INDIA & ORS -~ Pzsponients.
Mr, Manish Phandari | - Coungel for the respondents.

CORAM:
Hon'kle Mr, justice D.,L. Mzhta, Vice-Chairman
Hon'hble Ms., Usha Sen, Administrative Member

FPEP HOIT'BLE MP., JUSTICE D,L. MEHTA, VICE=CH2TRMAN:

S iy

Mr., J.K. Fauchil: sukmit=z that hiz client has

taken away the file from him with the intenticn to

engagé an>ther connsel, He pleads no instructions,

2. We have heari Mr. Manish Bhandari, the lesarneil
couns=1l £5r the respondents.,

3. Applicants.(No.lf/is a Sangh of the 211 India
3hoshit Faramchsris and they have £iled the petition on
the ground that in ths light of the casze of Virpal ZSingh

Chzuhan £ Ors Vs, Union of India & Qrs, reported in

AIF 19327(2) CAT 71, the resronientes may be Jdirected ko
refix ¢ ths zeniority of employe=c Of Jaipur Division

holding the post of Faszenger Suards in aocordiance with
tﬁe principles 1l2id down in tﬁe case of Virpal Singh
Chauhan. After the Judogreernt of the Hoin'bhle Suprene
Court in the case of Karam Chand Vs, Union of India & Ors
anl suhsegquent judgments, this Bench has held in a

number of casee that the person whd znters ths higher
grads earlier is entitled to be considsred as senior

to th:z pzrsons who enters the higher grade at a later
stage, This view hag been kaken by thisz Pench consistently
in the light of the 3zcision of the Hon'ble Supreme

Court, In the light of the Jdescision in the cass of

Virpal Singh Chauhan(supra), we d> not £ind force in

thiz petition at present. We consider that the

responients have rightly given the szeniority to those
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persons who have enter=d the higher grade earli=r than

the persons who have enterad the higher grade at a later
stage., The Jdoctrine of 'jumping the cusue' Josze not
aricse, A person may be junior in a lower graie kut on
azcount of promotion, may ke on acconnt 0of reservation
quota, he becomes senior if he haz haeen prqmoted earlier,
4, ' We Ao not find any infirmity in thebseniority list

and the 0,2, ic dismicss=sd, with no order as to cosgts,

ny " /jJM

( USHA SENW ) ( D.LL, MEHTA )
Administrative Memher Viece-Zhairman



